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P-K. Srlvastava, aaed about 42 years, son of Sri T.P. Sirvastava, 
Resident of R,p.S.O, Colony, Manak Nagar. Lucknow,

... Apolicant,

By Adyocater-Shri N.C. Srivastava.

1. Director General . Research Desian and Standard Oraanization,9
‘Manak Nagar, Lucknow.

... Resoondents.

By Advocate:-Shri S. Verma.

ORDER

BY M. KANTHAIAH. MEMBER O )

The applicant has filed the Orioinaf Application claiming the 

difference of salary of Senior Section Engineer and Section Engineer 

for the period 1.8.1997 to 23.10.2003 and also Questioned the 

impugned order d t 22.1.2001 (Annexure-1) whereby respondents

cJenied his daim -,

2. The respondents filed C.A. denying the claim of the applicant

3. Heard both sides,

4. The point for consideration is whether the applicant is entitled for 

the relief as prayed for.

5. The admitted facts of the case that the applicant while working as 

Section Engineer, ffled OA. 332,1997 on the ftle this Tribunal, for 

denial of his promotion to the vacant post of Senior Section officer 

and the same was allowed on 17,09.2003 (Annexure-2) with



ooerative oortton as foflows:

"in view of the above, we are of tlie view that 
action of the resoondent authoritv oromotina 
Shri Shyam Lai who beionaed to cacea?!'

wiffh imrtiPrtfAfja fn
view of th latest decision of the Hon'bie Suoreme 
Court and the respondents authorities are 
directed to oronr̂ ote the apoiicant to that post 
w.e.f. 01,08.1997 with a\\ conseouential benefits 
within a period of one nnonths fro the date of 
receipt of the c o p y  of this order."

6. Aaainst the said order Shri Shvam La who was 3™ Resoondent in the 

said O.A. preferred Writ Petition before the Hon'bie Hiah Court of 

Lucknow and the same is pendina. I t  is also not in dispute that in 

compliance of the order of the Tribunal dated 17.09.2003. the 

respondents promoted the applicant to the post of Senior Section 

Enaineer w.e.f. 1,8.1997. Thereafter, the applicant made 

representation to the respondents elaimlna difference of salarv as 

Section Enqineer from the date of promotion and finailv moved 

Contempt petition C.C.P. 75/2004 Statlna that the respondents did 

not aive conseouential benefits to him Insplte of specific order of the 

Tribunal. But after hearino both sides, the said C.C.P.75/2004 was 

dismissed Statlna that no case of contempt of court was made out 

and Qivina liberty to the applicant to seek leoal remedv on oriainal

side. fe th p  rifrte^r in C C.,P.7^.?0na. 15.3.2005,

Thereafter the applicant has field this application on original side 

Stating that he is entitled for conseauential benefits form the date of 

promotion w.e.f. 1.8,1997 .

7. The main arguments of the respondents is that the applicant without 

discharging his duties and responsibilities on the post of Senior 

Section Enqineer, he is not entitled for the difference of salary of 

the said post from 1,8.1997 to 23.10.2003, Admittedly as per the 

orders of the Tribunal in O.A. 332 of 1997, the respondents have 

promoted the applicant to the post of Senior Section Engineer w.e.f.



J ■

1,8.1997 and also revertedi R-3 Shrl Shvam Lai who was worklna 

that cost on oromotion. Admittedly, the tribunal also aave dear 

findina and direction in Its order dated 17.9.2003 that the aooHcant 

is entitled for the said oromotion oost w.e.f. 1.8*1997 with all 

Gonseauential benefits.

8. When there was such a finding from th tribunal, it is not ooen to the 

resoondents to disoute the claim of the aoolicant for difference of 

salarv of the cost of Senior Section Enaineer from 1.8.1997 on the 

around that he did not discharge duties in the said oost. As such, 

the aoDlicant is lustified in claimtna the difference of salarv of the 

oost of Senior Section Enaineer from the date of such oromotion 

from 1.8.1997 and the oblections of the respondent is not at all

9. In the result the imouaned order (Annexure«2> is set-aside, 

directing the respondent to make oavment of difference of salarv 

for the Dost of Senior Section Engineer for the oeriod 1.8,1997 to

23.10.2003 as directed bv the tribunal in its earlier order in OA. 

332/1997 with interest at 9% oer annum till the date of oavment. 
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